Government of Jammu and Kashmir

Department of Law, Justice and Parliamentary Affxirs

Civil Secretariat

Srinagar/Jammu

o ottt e
Subject:+] dtigation Reforms and cffective monitoring of Litigation in Union

territory of Jammu and Kashmir-Appointment of Officer In charge(OIC)
| Higation.

GOVERNMENT ORDER NO:- 1360-JK (LD) of 2022
DATED:- 17 - 03 - 2022

Sanction is hereby accorded to the appointment of Shri Monish Kumar, KAS,
{inder Secretary to the Goverament, Home Department as Officer In charge (OIC)
Litigation in case titled Rajecv Ranjan V/s UT of 3&K and ors bearing WP(C) No.
1575/2020 including contempt petition, if any, pending before 1on’ble High Court
of $&K and 1adakh/Central Administrative Tribunal,

‘The terms and conditions of appointment of the OIC shall be governed
by the provisions of Government Order No.1673-JK(1.0) of 2021 dated 24.03.2021.

By order of Government of Jammu and Kashmir.

Sd/-
{Achal Sethi)
Sceretory to Government
Sty -JKLICODI 2021/03 Dated:- 17- 03 - 2022
{lopy W the:-

1 Learmed Advocate Ceneral, JRK.

2, Printigal Secretary to Hon'ble Lieutenant (iovernor, Raj Bhawan.

4. leist Secretary( 14K ). Ministry of $fome Affairy, Government of India.
A Priscipal Secretary to Government, Home Department

Registear Cenerat. High Court of J&K and Ladakh, Jammu/Srinagar.
Principal Secretary tn Hon'ble Chief Justice, High Court of J&K and Ladakh.
9. Thirector {itigation , Stinagar! Jammu.

% Assistant Law Officer concerned

9, Chficer In Charge LitigationfO1C),

165, Private Secretary to Chief Secretary for information of Chicf Secretary,
11 $rivate Secestary Uy Secretary Law.

2 Inaharge Webnite,

i, farmpniat (xder file, 99 -
14 ¢ amenred file ,.___—“P :
)
(Khursheed Ahmgd( B%M)

Additional Sceretary to Government




